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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, AT PUNE 

IA. NO. 61 OF 2021 

IN 

ORIGINAL APPLICATION NO. 06 OF 2020(WZ) 

 

IN THE MATTER OF: 

Shankarlal Gopalbhai Patel        ... Applicant 

Versus  

Union of India & Ors                    ...Respondents 

 

REPLY ON BEHALF OF GREEN INFRA WIND ENERGY LIMITED / RESPONDENT NO. 7 
TO IA No. 61 OF 2021 FILED BY THE APPLICANT  

The Respondent No. 7 above named most respectfully submits as under: 

1. The present Reply is being filed on behalf of Green Infra Wind Energy Ltd./ 

Respondent No. 7 (“GIWEL”) in response to the IA No. 61 of 2021 filed by the Applicant for 

staying rampant tree felling and construction activities by the private Respondents in 

Sangnara village. 

2. At the outset, it is submitted that the submissions in the reply to O.A. No. 6 of 2020 

and I.A. No. 11 of 2020 are reiterated herein and are not repeated for the sake of brevity. It 

is submitted that the averments made in the present Application filed by the Applicant are 

wrong, baseless and without any justification. Save as specifically admitted herein, all 

contentions and allegations made by the Applicant are denied and there shall be no implied 

admission in any case.  

I. SUBMISSIONS  

A. GIWEL has complied with all the applicable laws and regulations  

3.  Letter of Award dated 23.02.2018, was issued to GIWEL in respect of 300 MW wind 

power project located in district Bhuj, by Solar Energy Corporation of India (“SECI”). 

Accordingly, GIWEL entered into the lumpsum turnkey contract(s) with Siemens Gamesa 

Renewable Power Pvt. Ltd. (“SGRPPL”) for land and site development, Composite Supply 

and operation and maintenance services at Bhujpul site in Mandvi and Nakhatrana Taluk in 

Kutch district, Gujarat.  

4. Accordingly, various applications were submitted by GIWEL, through SGRPPL, either 

directly or indirectly to the State Revenue Department for allocation of locations out of which 
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18 locations were in village Sangnara, Nakhatrana Taluk. Thereafter, as per Lease Order 

dated 05.07.2019 issued by the District Collector-Magistrate, Bhuj Kutch, only 12 revenue 

land admeasuring 1 ha each were allocated to GIWEL. However, the Gujarat Energy 

Development Agency (“GEDA”) vide Developer Permissions dated 21.06.2019 and 

31.07.2019, finalised only 10 locations for setting up of wind farms by GIWEL. 

5. It is pertinent to note that no part of the project site or access road falls in the forest 

area as alleged by the Applicant. It is submitted that the land allocated to GIWEL by the 

Government of Gujarat vide the Lease Order dated 05.07.2019, has been recorded as an 

unused wasteland, which has not been reserved for any use. Accordingly, only bushes were 

cleared at the time of commencement of project work, which are in fact exempted from 

transit permit and felling regulations in terms of the Notification dated 10.09.2015 by the 

Forest and Environment Department, government of Gujarat.  

6. The fact that the land allocated to GIWEL is not forest land is also supported by the 

following: 

(a) Report prepared by the Principal Chief Conservator of Forest, Gujarat pursuant to 

orders by this Hon’ble Tribunal in the present matter, which specifically records that 

the village Sangnara in Nakhatrana Taluk of Kachchh District has geographical area 

of 13.479 Sq. Km and there is no notified forest area in this village.  

(b) Letter dated 14.11.2019 issued by MoEFCC, which clarified that there cannot be any 

uniform criteria applicable to all forests types of all states and the States having well 

established forests departments, should frame criteria for their own forests as they 

are in a better position to understand their own forests and need.  

(c) Letter dated 27.08.2019 from Range Forest Office, Nakhatrana to Mamlatdar, 

Nakhatrana, clarifying that the land allocated to GIWEL does not fall within the 

jurisdiction of the forest department.  

In view of the foregoing, lands allocated to GIWEL are revenue lands and legal status of the 

same was never changed to forests land. Accordingly, land allocated to GIWEL does not 

qualify as forest land.  

7. It is submitted that the Applicant has made vague averments regarding destruction 

of flora, fauna and ecology of Sangnara village due to rampant illegal felling of trees for 

construction of wind farms, construction of approach roads without permission by 

encroaching upon the common lands, especially the grazing (guachar) areas and also 

destroying the water sources of the village. The Applicant has not placed anything on record 

to substantiate such violations. It is pertinent to note that land was allotted to GIWEL, after 

proper verification in terms of the Order dated 05.11.2018 by the Collector, Bhuj to D.I.L.R., 

Bhuj and after establishing that there would be no harmful effect to the water sources 

present in the said area.  Further, the roads have been constructed on the outskirts of the 
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villages by GIWEL, with a view to not disturb the ecological balance and/or communities 

residing in such villages.  

8. Further, the Gujarat Pollution Control Board (“GPCB”) vide its circular dated 

12.04.2016 had categorized the activity of generation of electricity through windmills under 

white category industries with no pollution potential and requiring no consent to establish 

or consent to operate from GPCB. It is submitted that GIWEL has acted in complete 

compliance of the provisions of the Noise Pollution Rules and the HWM Rules. Further, all 

conditions mentioned in the Final Possession Order (“FPO”) dated 05.07.2019, have been 

complied with by GIWEL. A copy of the FPO dated 05.07.2019 along with translated copy is 

annexed hereto and marked as Annexure R-1.   

9. It is pertinent to mention that the Mamlatdar had issued a show cause notice dated 

20.08.2019 to GIWEL for alleged violations, granting time till next day to provide response. 

Despite the same, the Mamlatdar passed orders for stoppage of work on the same date. 

GIWEL has complied with the same and paid penalties for the alleged violations.  

10. It is further submitted that on 05.10.2019, GIWEL had sought permission for felling 

of 96 trees from the Mamlatdar, which was granted to GIWEL on 11.12.2019. The challan for 

the same was deposited on 16.12.2019. However, GIWEL has not carried out any felling of 

trees after the initiation of present proceedings. A copy of the Challan deposited on 

16.12.2019 pursuant to permission granted on 11.12.2019 is annexed hereto and marked as 

Annexure R-2 

11. Furthermore, it is submitted that GIWEL through SGRPPL, has requested revenue 

authorities for identification of lands for plantation of tree saplings vide letters dated 

07.09.2019 and 12.03.2020. However, the concerned authority has not responded to such 

requests. It is submitted that once such information is received, the plantation would be 

carried out by GIWEL.  

12. The submission of the Applicant that the activities of the private Respondents are also 

leading to the death of a large number of avian species such as peacocks due to collision with 

the power lines of WTGs is also misplaced. It is submitted that GIWEL in compliance of its 

obligations as per the applicable laws and regulations, have installed bird guards/reflectors 

on 33 kV lines in peacock sensitive areas, with a view to avoid any incident leading to death 

of avian species such as peacocks due to collision with the power lines. 

13. It is thus evident that the grounds advanced by the Applicant deal with the alleged 

failure of the Government of Gujarat in formulating the policies regarding classification of 

forest in accordance with the Hon’ble Supreme Court’s directions dated 12.12.1996, in the 

matter titled T.N. Godavarman v. UOI & Ors.  in W.P. No. 202/1995 (“T.N. Godavarman 

Order”). Therefore, the alleged failure, if any, is attributable to the Government of Gujarat 

and not GIWEL.  
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B. No WTG related activities have been carried out in Sangnara Village  

14. It is submitted that the Applicant’s assertion that GIWEL poses an immediate threat 

to Sangnara village is erroneous as prior to the filing of the present O.A No. 06/2020, GIWEL 

already initiated the process of surrendering locations in Sangnara village on account of lot 

of local opposition. Pertinently, upon request by GIWEL, GEDA vide its letters dated 

10.02.2020 and 11.03.2020, has cancelled capacity allocated to 8 locations in Sangnara 

Village, details of which have been provided in GIWEL’s reply to O.A no. 6 of 2020 and the 

same are not being repeated herein for the sake of brevity.  

15. Further, subsequent to the receipt of the Notice in lieu of Order dated 29.01.2020 

passed by this Hon’ble Tribunal in the present matter, no project related activity has been 

carried out in the two locations remaining with GIWEL in Sangnara Village and GIWEL has 

not erected a single Wind Turbine Generator in Sangnara Village so far. It is submitted that 

the aforesaid two locations will also be surrendered in due course.  

C. Current progress on works at site  

16. It is submitted that GIWEL is currently working on the 2.5km stretch of 33KV line that 

is passing through the Sanganara village. GIWEL had hired a contractor, M/s WinSol 

Engineers Pvt. Ltd. (“WinSol/Contractor”) to execute the aforesaid work. WinSol, 

accordingly, under the Saurastra Tree Cutting Act, 1951 (“Act, 1951”) approached the 

Tehsildar to obtain his consent for removal of trees. The Mamlatdar & Executive Magistrate 

office-Nakhatrana(GJ), in view of the provisions of the Act, 1951, issued an Oder dated 

30.07.2021 to allow felling of a total 419 trees on the government owned land of Sanganara 

Village to join the power line of the windmill erected at Roha Ta:- Nakhatrana Survey No. 

135.  

17. The aforesaid approval vide Order dated 30.07.2021 entailed: 

(a) Removed trees to be disposed of by public auction and the yield amount will be 

deposited to the government; 

(b)  Planting of two times the trees cut along with taking care of them including watering 

and conservation for three years and 

(c) Submission a progress report, every month, on the work done in this regard. 

A copy of the Order dated 30.07.2021 along with the translated copy is being annexed and 

marked herewith as Annexure R-3. 

18. Based on the aforesaid approval, WinSol tried to commence the works on two 

separate days in first week of August 2021, i.e.,  

(a) On 03.08.2021, WinSol cleaned around 150 Meter length span by removing 25 babool 

trees which did not include any big tree.  

4 652



(b) On 04.08.2021, WinSol again commenced the work and cleaned around 11 pole point

by removing around 20 babool Trees which did not include any big tree.

19. However, the aforesaid activities were disrupted by the villagers and the works 

stopped on the same day itself. It is submitted that since the disruption, no works have been 

carried out resulting in significant delay.  

PARA WISE RESPONSE 

20. That the contents of Paragraph 1 are misconceived. It is submitted that GIWEL does 

not have any WTGs in Sanganara village. The submissions contained in the Reply may be 

read in response thereto. 

21. The contents of Paragraph 2 are wrong and denied. It is denied that owing to the 

present matter being adjourned automatically on multiple occasions, taking advantage of 

which, GIWEL has taken up activities and has attempted to destroy the forests, water bodies, 

or adversely impact the grazing lands of the village community. It is submitted that the 

activities carried out by GIWEL are in compliance of the applicable laws and regulations. 

Furthermore, it is reiterated that GIWEL had been granted 10 locations to erect WTGs in 

Sangnara village out of which 8 were surrendered as early as 10.02.2020. Thus, in view of 

the foregoing, GEDA permission for only 2 locations remain with GIWEL. It is submitted that 

in these two said locations, no activity has been carried out, after filing the present O.A No. 

06/2020 before this Hon'ble Tribunal. These 2 locations will also be surrendered in due 

course. The only activity being undertaken by GIWEL is laying of 2.5km stretch of 33KV line 

passing through the village. On a perusal of the present application, it is evident that the main 

grievance of the Applicant is against the Government Authorities, which have allowed the 

execution of the works in the said area. Therefore, GIWEL cannot be penalised for the actions 

not attributable to it. Further, the submissions contained in the Reply may be read in 

response thereto. 

22. The contents of Paragraph 3 are wrong, false and misconceived. It is submitted that 

till date only one fine dated 20.08.2019, has been imposed on GIWEL, which was duly paid.  

Further, it is pertinent to note that GIWEL have also not undertaken any works 

pertaining to Sanganara Village other than working on the 2.5km stretch of 33KV line that 

is passing through the Sanganara Village. The submissions contained in the Reply may be 

read in response thereto. 

23. The contents of Paragraphs 4, 5, 6 and 7 are not applicable to GIWEL and therefore 

merit no response. 

24. The contents of Paragraph 8 are misconceived. It is reiterated that GIWEL was 

allotted a total of 12 locations in Sangnara village out which preliminary activities such as 

excavation & civil works was carried out in 2 locations only. This activity was prior to receipt 

of Notice vide Order dated 29.01.2020 passed by this Hon’ble Tribunal. It is pertinent to note 

5 653



that post the aforesaid Show Cause Notice, GIWEL has not carried out any works other than 

working on the 2.5km stretch of 33KV line that is passing through the Sangnara Village. It is 

also pertinent to note that these 12 locations have been surrendered by GIWEL to Govt. of 

Gujarat. The submissions contained in the Reply may be read in response thereto. 

25. The contents of Paragraph 9 are wrong and denied. It is denied that GIWEL have been 

habitual offenders under the Saurashtra Tree Felling Act, 1951. GIWEL has acted in 

compliance with the law and also deposited compensation for sanctioned felling of trees 

including request for identification of land for planning of tree saplings. Additionally, as per 

the requisite procedure, GIWEL had approached the relevant Government Authority for its 

permission to carry out works on the 2.5km stretch of 33KV line that is passing through the 

Sanganara Village and commenced works only after obtaining due permission. The 

submissions contained in the Reply may be read in response thereto.  

26.  The contents of Paragraphs 10 and 11 are not applicable to GIWEL and therefore 

merit no response.  

27. The contents of Paragraph 12 are misconceived. It is submitted that GIWEL has been 

in compliance of all the applicable laws and regulations for execution of works on the lands 

in Sanganara Village. That it was only after the issuance of the Order dated 30.07.2021, by 

the Mamlatdar, Nakhatrana, that WinSol commenced its works on the 2.5km stretch of 33KV 

line that is passing through the Sangnara Village, however, despite the aforesaid approval 

from the concerned Authority, the works was disrupted by the local villagers and thus, the 

same stands at a stand still since then.  

28. The contents of Paragraphs 13, 14 & 15 are misconceived. It is submitted that GIWEL 

in compliance of its obligations as per the applicable laws and regulations, have installed bird 

guards/reflectors on 33 kV lines in peacock sensitive areas, with a view to avoid any incident 

leading to death of avian species such as peacocks due to collision with the power lines.  

29. The contents of Paragraph 16 are wrong and misconceived. It is denied that GIWEL 

has taken any contradictory stances in its Reply dated 13.04.2021. It is reiterated that GIWEL 

had carried out excavation & civil works in 2 locations only out of 12 locations allotted to it 

in Sangnara village. These works were carried out prior to this Hon’ble Tribunal’s Notice 

dated 29.01.2020. Post the said Notice, GIWEL has not yet carried out any works other than 

on the 2.5km stretch of 33KV line that is passing through the Sanganara Village. It is pertinent 

to note that Winsol was issued the Work Order on 11.06.2021. Further, permission was 

granted to lay 33KV line on 30.07.2021, post application. Thus, work began only after that. 

Thus, as on date of Reply dated 13.04.2021, GIWEL had not carried out any works after 

issuance of Notice by this Hon’ble Tribunal. Thus, there is no contradiction by GIWEL. A copy 

of the Work Order issued to Winsol Engineers dated 11.06.2021 is annexed hereto and 

marked as Annexure R-4. 
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30. The contents of Paragraph 17 are misconceived. It is submitted that the specific laws

and regulations are in place for undertaking any such works/activities in the said areas. The 

work carried out by GIWEL is in compliance of such laws and regulations and only after 

obtaining the requisite approvals/orders from the concerned authorities. The submissions 

contained in the Reply may be read in response thereto. 

31. The contents of Paragraph 18 are misconceived. It is submitted that after receiving the

first show cause notice dated 20.08.2019, GIWEL had taken due permission for further

felling of trees and paid the requisite amounts. The submissions contained in the Reply may

be read in response thereto.

32. The contents of Paragraph 19 are wrong and denied. The submissions contained in

paragraph the Reply may be read in response thereto. 

33. The contents of Paragraph 20 are wrong, denied and misconceived. It is submitted

that GIWEL is not erecting any WTG in the said village and is only working towards laying of 

33kV line passing through the Sangnara village, permission for which has also been obtained 

from the relevant authorities. The submissions contained in the Reply may be read in 

response thereto. 

34. The contents of Paragraphs 21, 22, 23 and 24 are wrong, false and denied. It is denied

that the applicant has a strong prima facie case in his favour and the balance of convenience 

lies in the favour of the Applicant and no harm will be caused to the Respondents in this 

regard. It is reiterated that there exists no case in favour of the Applicant and the grounds 

advanced by the Applicant pertain to the alleged failure of the Government of Gujarat in 

framing guidelines as per the TN Godavarman Order and subsequent decisions. Thus, the 

cause of action lies against the Govt. of Gujarat and not GIWEL. Accordingly, the present I.A 

61 of 2021 ought to be dismissed by this Hon’ble Tribunal.  

Through: 

J.Sagar Associates
Advocates for Green Infra Wind Energy Ltd./ Respondent no.7 

B-303, 3rd Floor, Ansal Plaza,
Hudco Place, August Kranti Marg, 

New Delhi-110049 
Place: New Delhi 
Date:  October 2021 
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8BEFOllE TIIE IION'IJl,E NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH AT PlJNE 

ORIGINAi. /\PPUCATION NO. 06 OF 2020 

IN TIIE MATTER OF: 

Shankiirlal c;opalhlwi Pn tc l 

Versus 

... /\ppli ecinl 

\Inion of l11clla & Ors. 
... Respondents 

AFFIDAVIT 

I, Sanj, •v Sharm,1, S/o Suhhash Sh.irma, aged about ~·6 years residing at 0-~·07, J\jnara 

1 lornes, Sector l6B, Greater Nolda working as /\sslsta nt Vi ce President, Green Infra Wind 

l·:nergy l.1111lt·ed, respo ndent· No. 7 company, having its office at 5111 Floor, Tower C 

Building No. fl, DLF Cybercity, Gurugram - 122002, presently at Delhi, do hereby 

solemnly affirm and state as under:-

1. I say thi.lt I am duly authorized and competent to affirm this J\ffidavit for and 

on bchi.llf of the Respondent No. 7 company and I am acquainted with the facts and 

circumstances of the present case. I state that I have read and understood the 

contents or the accompanying Reply. 

2. I state that the facts stated In the accompanying Reply are true and correct to 

the best of my knowledge based on the records maintained by the Reply and that the 

legal submissions made therein are based upon information received by me and 

believed to be true. The present Reply has been drafted pursuant to my instructions 

and its contents are true and correct. 

3. I state that the Annexures annexed 

respective originals. 

/ ~ 

~~ 
~~ ~ X,'<;' '.'.the.deponent above named, do hereby verify that the contents of my above affidavit 

die tr uc and correct, no part of it is folse and nothing material has been concealed 

therefrom. 0 4 0 CT 202\ 
Verified at New Delhi on this clay of 2021 

· 11\0 ',) 
\J \ONI f-.'dV 1.0N 

1
\-11_ 0 ·~11en 

I \I '. ; I I \ \J 

.LU ' 

~ . 
NO-f ARY U LIC , DELH I 

OVT. OF !NOIA 
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Collector  & District Magistrate Office - Kutch - Bhuj 

Jmn-4 record, Revenue Branch, Jilla Seva Sadan, Mandavi Road, At. 

Bhuj - Kutch  Pin-370001 

__________________________________________________________________ 

 

No. JMN-4/WINDMILL/Vashi/2637/2019  Dt. 05-07-2019 

 

Subject: To get land on lease this is situated at village : Sanganara Sub-

District: Nakhatrana, having Revenue Survey No. 4, 65, 109, 

174 every survey number admeasuring Area Hectare 1-00-00,  

Survey yNo. 60 paiki Land He.3-00-00 are, Survey No.75 paiki 

land He.2-00-000 are, Survey No. 209 paiki He.3-00-00  Total 

land He.12-00-00 Are for the project of Wind Farm. 

  Shree Green Infra Wind Energy Limited, New Delhi. 

 

Read : (1) Resolution No. JMN/3903/UOR/29-A, dated              

11/06/04 of Revenue Department of Government, 

Gandhiangar 

  (2) Resolution No. JMN/3903/UOR/29-A dated 02/12/04 

of Revenue Department of Government, Gandhinagar 

  (3) Resolution No. JMN/3903/UOR/29-A dated 

20/02/2006 of Revenue Department of Government, 

Gandhinagar 

  (4) Application of Shree Green Infra Wind Energy Limited 

application dated 12/10/2018. 

  (5) Deputy Collect of Nakhatrana, Letter No. JMN/ 

Vashi/147/2018, dated 03/01/2019. 

  (6) Letter of D.I.L.R. of Bhuj, Letter No. D.S.O.-39, M.R. No. 

1/90/2018-19 dated 28/03/2019. 
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  (7) Chief Forest Protector of Kutch Circle Department of 

Bhuj Letter No. B/JMN/Te.12/1847-75/19-20 dated 

29/05/2019. 

  (8) Additional Director (Development), Geothermal Science 

and Mineral Commission, Gandhinagar Letter No. 

CGM/Lease/ Te.5/Bajrant Wind Park (Kutch) Pvt. Ltd. 

/90, 91, 102 to 105/2018-19 / 2190, Dt. 24-05-2018. 

  (9) Letter of this Office No. JMN/4/Wind Mill/Vashi / 

2616/2019, Dt. 27-06-2019. 

  (10) Letter of Mamlatdar of Nakhatrana Letter No. 

JMN/Vashi/Sanganara /06/19 dated 29/06/2019. 

  (11) Talati-cum-Mantri of Shri Sanganara Gram Panchaya, 

Tal. Nakhatrana - Kutch Letter dated 03/07/2019. 

  (12) Deputy Collector, Stamp Duty valuation Office,  Bhuj, 

letter No. Stamp/Lease/Wind Farm/Stamp Duty/2073 

dated 01/07/2019. 

  (13) Resolution of Government Revenue Department of 

Gandhinagar No. JMN/2018/2256/A-1 dated 

11/09/2018. 

 

-::   ORDER   ::- 

 In this matter fact is that, the new policy has been declared by the 

Government of the Gujarat of Revenue Department as per its Resolution 

No. of read (1), for the wind farm project lease land. Shree Adani Green 

Energy (MP) Limited is applicant, demanded land on lease for the wind 

farm project as per read (4), the land which is situated at Sanganara Sub-

District: Nakhatrana, having  Survey No. 174 paiki He. 2-00-00 are,   209 

paiki He. 3-00-00 are, 163, 194, 89, 95, 65, 109 every survey number 

admeasuring Area Hectare 1-00-00,  Survey No. 75 paiki Land He.2-00-
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00 are, Survey No.4 paiki land He.2-00-000 are, and Survey No. 60 paiki 

He.        3-00-00  Total land He.18-00-00 for the 20 years. 

 The proposal prepared with the connection of demand of application 

according to the letter of Mamlatdar of Nakhatrana No. 

JMN/Vashi/5153/2018 dated 21/12/2018 and then after positive 

proposal presented here with the read (5) Letter of Dy. Collector, 

Nakhatrana. The fact of it's stated as here under : 

 Demand land is Government Waste land, hilly waste land, in which 

to installed different place wind form company demand land on lease for 

20 years. Demanded land is not from Gauchar of Forest Land and demand 

land is public land or does not serve for any other purpose. In the said 

demand land not stay of any religious place, Protected monument, faith or 

religious daity, otlo or any other. Regarding demand land not pending any 

dispute before court or any other cases. In the demand land situated road 

/ rough card road to came - go. From demand land not passing telephone 

line or electric line, in demand land Scattered Crazy Acacia and other small 

forest scrub, A local location status pseudonym and map tracing is 

presented in the matter.  

  

 It is informed from the applicant unit that the amount of Service 

charge 1% Rs. 27,000/- with Challan Number No.____ in the State Bank 

of India, Nakhatrana Branch on dated 11/10/2018 of the said land has 

been paid by applicant under the provisions of the resolution of 

Government as per Resolution dated 06/04/2011. 

 

 Circle Officer Vithon has visited the land where it is situated and 

observed and verified the records of land. As per the opinion of the Deputy 

17 665



 4 

Collector, Nakhatrana, according to the read of (1) and (2) and under the 

Provisions of the Resolutions of it, the land has to be leased to the Shree 

Green Infra Wind Energy Limited at Sanganara Sub-District: Nakhatrana, 

having  Survey No. 174 paiki He. 2-00-00 are,   209 paiki He. 3-00-00 are, 

163, 194, 89, 95, 65, 109 every survey number admeasuring Area Hectare 

1-00-00,  Survey No. 75 paiki Land He.2-00-00 are, Survey No.4 paiki land 

He.2-00-000 are, and Survey No. 60 paiki He.3-00-00  Total land He.18-

00-00 

  By the reading (6) of letter of D.I.L.R., Bhuj, the land is available 

having at Sanganara Sub-District: Nakhatrana, having  Survey No. 174 

paiki He. 2-00-00 are,   209 paiki He. 3-00-00 are, 163, 194, 89, 95, 65, 

109 every survey number admeasuring Area Hectare 1-00-00,  Survey No. 

75 paiki Land He.2-00-00 are, Survey No.4 paiki land He.2-00-000 are, 

and Survey No. 60 paiki He.3-00-00  Total land He.18-00-00 for the 

applicant on the expense of applicant, the said land was compared and 

taken measurement with the Government Officer and in the presence of 

representative of applicant Unit. The prepared measurement sheet which 

is matched with the area of land situated at Sanganara Sub-District: 

Nakhatrana, having  Survey No. 174 paiki He. 2-00-00 are,   209 paiki He. 

3-00-00 are, 163, 194, 89, 95, 65, 109 every survey number admeasuring 

Area Hectare 1-00-00,  Survey No. 75 paiki Land He.2-00-00 are, Survey 

No.4 paiki land He.2-00-000 are, and Survey No. 60 paiki He.3-00-00  

Total land He.17-00-00 with measurement Sheet number M.R.N. 

1/90/2018-19 dated 02/03/2019 is produced and also submit co-

ordinate and composite map, in which Location NO. SANGANARA-01, 02, 

03, 04, 06,07, 09 to 19 total 17 (Seventeen).  
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 As per the opinion of Chief Forest Protector, Kutch Forest Circle, 

Department of Bhuj read (7), as per letter it is opinion of him in positives 

with conditions to insulate the wires pole and of electric lines of put bird 

guards on poles and reflectors and with other conditions for the land 

having situated at  Sanganara Sub-District: Nakhatrana, having  Survey 

No. 174 paiki He. 2-00-00 are,   209 paiki He. 3-00-00 are, 163, 194, 89, 

95, 65, 109 every survey number admeasuring Area Hectare 1-00-00,  

Survey No. 75 paiki Land He.2-00-00 are, Survey No.4 paiki land He.2-00-

000 are, and Survey No. 60 paiki He.3-00-00  Total land He.18-00-00 for 

location No. SANGANARA-01 TO 07, 09 TO 19 so total 18           ( Eighteen). 

 Additional Director (Development), Geology and Mining 

Commissioner Office of Gandhinagar, read (8) accordingly No Objection 

Certificate has been issued for land having situated at  Sanganara Sub-

District: Nakhatrana, having  Survey No. 174 paiki He. 2-00-00 are,   209 

paiki He. 3-00-00 are, 163, 194, 89, 95, 65, 109 every survey number 

admeasuring Area Hectare 1-00-00,  Survey No. 75 paiki Land He.2-00-

00 are, Survey No.4 paiki land He.2-00-000 are, and Survey No. 60 paiki 

He.3-00-00  Total land He.18-00-00 demand for Wind Mill  Point No. 

SANGANARA-01 TO 07, 09 TO 19 Total He. 18-00-00 are there. 

 Under the opinions of the above the land as per applicant company 

application date 04-06-2019 situated at  Sanganara Sub-District: 

Nakhatrana, having  Survey No. 4, 65, 109, 174 every survey number 

admeasuring Area Hectare 1-00-00,  Survey No. 60 paiki Land He.3-00-

00 are , Survey No.75 paiki land He.2-00-000 are, and Survey No. 209 

paiki He.3-00-00  Total land He.12-00-00 for wind mill for point no. 

SANGANARA-01, 03, 05, 06, 09, 10, 14, 15, 16,17, 18, 19 total numbers 

of 12, there is liable to be provided for the applicant for Wind Mill. 
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  As per read (2) of Revenue Department of Government Resolution 

the rate of lease has been decided for the Wind Farm Project land. As per 

annual rent Rs. 10,000/- decided per Hectare. As per the provided land to 

applicant is He. 12-00-00 Are. is annually amount Rs.1,20,000/- and as 

per read (2) of Revenue Department Resolution it comes in the jurisdiction 

of here. And as per the resolution to applicant company given lease land 

situated at Sanganara Sub-District: Nakhatrana, having  Survey No. 4, 65, 

109, 174 every survey number admeasuring Area Hectare 1-00-00,  

Survey No. 60 paiki Land He.3-00-00 are , Survey No.75 paiki land He.2-

00-000 are, and Survey No. 209 paiki He.3-00-00  Total land He.12-00-

00, for Wind Mill Point No. SANGANARA-01, 03, 05, 06, 09, 10, 14, 

15,16,17, 18, 19 total numbers of 12 (Twelve)'s annual rent amount 

Rs.1,20,000/- and other taxes to Mamlatdar, Nakhatrana within 21 days 

inform to applicant the letter read (9).  

 As per read (10) report of the Mamlatdar the amount of the annual 

rent has been paid by application Rs.1,20,000/- with Challan No. 1808 

dated 29/06/2019 and other Conversation Taxes 7,20,000/- with Challan 

No. 1807 dated 29/06/2019 and 1% Service Charge different Amount Rs. 

3,96,300/- with Challan No. 1811 dated 29/06/2019, Original Challan of 

the said has been presented for verification. 

 As per read letter No. (11) of Sanganara Gram Panchayat Talati-

cum-Mantri  it is disclosed that applicant has paid the taxes of Non-

Agricultural-Tax Rs. 12,000/- Receipt No. 10, dated 03/07/2019, local 

cess Rs. 6,000/- Receipt No. 11, dated 03/07/2019, Education Tax, Rs. 

6000/- Receipt No.44 dated 03/07/2019, which Challan and Copies are 

presented over here. 
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 As per reading No. (12) Letter of Deputy Collector of Stamp Duty 

Valuation, Bhuj, the stamp duty chargeable is paid by applicant. Amount 

of Rs. 47040/- with Challan No. 325, dated 29/06/2019. This report of 

paying the amount is also presented in the file. 

 Hence, by the applicant company as per the resolution of Revenue 

Department of Government dated 02/12/2004 the annual amount of the 

rent has been paid. So as per the provision of Read of Revenue Department 

of Government (1) and (2) and as per the opinions of above stated the land 

having  situated at  Sanganara Sub-District: Nakhatrana, having  Survey 

No. 4, 65, 109, 174 every survey number admeasuring Area Hectare 1-00-

00,  Survey No. 60 paiki Land He.3-00-00 are , Survey No.75 paiki land 

He.2-00-000 are, and Survey No. 209 paiki He.3-00-00  Total land He.12-

00-00 Wind Mill for location SANGANARA- 01,03, 05, 06, 09, 10, 14, 15, 

16, 17, 18, 19 total numbers of 12 (Twelve) It is ordered that above stated 

land has been granted on lease basis subject to conditions of above all the 

departments opinion  and subject to below mentioned on lease for the 

period of 20 years to applicant namely "Shree Green Infra Wing Energy 

Ltd." New Delhi.  

-::   CONDITIONS   ::- 

1. The term period of the lease is for 20 years. 

2. Applicant have to be pay the rent which is decided as per Resolution 

dated 02/12/2004 of Revenue Department of Government annually 

Rs. 10,000/- on each Hectare regularly. Applicant has to be pay the 

non-agricultural tax and other taxes regularly. The rent will be paid 

by Developer Company or those who is Sub-Lease holder client. If 

any kind of changes of fees will be taken place by the Government, 

Applicant have to pay annually and it will be binding to the 
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Company. The proof of deposited amount which deposited by the 

applicant have to be presented at this office time to time. 

3. The annual rent and other amount of Taxes is concerned with the 

interest of Financial of Government, so if the proof of the paid 

amount will be not presented before the concerned Department 

action will be taken place for it. 

4. According to resolution of read of Revenue Department (1) and (2) 

One Hectare is considered as standard for Wind Mill. It is mandatory 

to take into consideration factor at the time allocation of the land 

that the wind velocity should be not disturbed at the time of the 

Development of the around land which is situated. Developer is 

liable to get the right of way for the WTG and transmission, but for 

transmission and right of way, in the matter of use from private land, 

can not from land which is servied for Guachar, village tal, 

crematorium etc. public purpose.  

5. From the date of the possession of the land the usage will be used 

of the land for the which purpose allocated within the 2 years. If fail 

to do so, it is consider to breach of conditions.  

6. The develop will get on lease the land for the development of the 

wind farm project and after the completion of the Development the 

same can be allotted to the client and can Sub-Lease to another. 

After the executing the Sub-Lease remark is to be taken within 30 

days from Collector. This provision is necessary because of recovery 

of rent of land from the Sub-Lease holder. If violation taken place of 

this conditions the lease deed will be terminated and then land will 

be transferred in the name of Government without any kind of 

compensation. 
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7. The said land is given on lease base to applicant/company, Shree 

Green Infra Wind Energy Limited, New Delhi for the period of 20 

(twenty) years. In the revenue record Village Form No. 7/12 in the 

Part of possession Government has to be mentioned. And in the 

other right column it has to be mentioned as granted to "Shree Green 

Infra Wind Energy Limited", New Delhi" for 20(twenty) years on 

lease. After the Sub-Lease in the same way in the second right the 

name of the name of the Party will become who got Sub-Lease in the 

7/12. 

8. For the making of Road in the Private persons land or to establish 

electric line concerned persons / organization consent have to be 

taken place departmentally and have to be followed the procedure. 

9. At the land which is demanded the work will be taken place far from 

50 meter of the Forest Land. 

10. At the time of digging or transferring material not to use the forest 

Area and care will be taken place not to damage to any forest animal. 

11. On the demanded land, if necessity arises to cut the trees which are 

on land on such event the prior permission is to be taken place to 

concerned person and also growing tree at nearest area. 

12. Not to do any act which obstruct to the any natural water source 

which comes from the sanctuary or way at the side of sanctuary. 

13. If blasting taken place at the demanded area, on such event care 

should be taken place that not to disturb the daily life of the wild life 

of animal and before performing such kind of act prior permission 

is to be taken place to the west forest officer. 
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  If approach road have to be made for the outgoing and 

incoming on the demanded land from the main road and electric line 

have to be passed and the chief road is declared as protected forest 

then it is compulsory to take prior permission from the Government 

of India as per the provision of Forest Protection Act, 1980. 

15. If there is land belonging to Airport / Air Force / Railway / Port / 

Maritime area/ C.R.Z.  area approved by the above order, then it is 

required to use the land only after obtaining permission from the 

competent authority in accordance with the rules and all that is to 

be obtained under any other law / rules if applicable. The land will 

have to be used after obtaining permission from the concern 

authority. 

16. In the policy of grant land on lease of Government Land for Wind 

Farm Project, any new policy implemented by Government will be 

bound to the applicant company. 

17. If violation taken place from above stated any condition or the land 

used instead of the lease conditions in the event the lease of land 

will be forthwith cancelled without any kind of compensation.  

Village :- Sanganara, Tal. Nakhtrana 

1 4 SANGNARA – 14 1-00-00 

2 60 SANGNARA – 15 1-00-00 

3 60 SANGNARA – 18 1-00-00 

4 60 SANGNARA – 19 1-00-00 

5 65 SANGNARA – 16 1-00-00 

6 75 SANGNARA – 09 1-00-00 

7 75 SANGNARA – 10 1-00-00 

8 109 SANGNARA – 17 1-00-00 
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9 174 SANGNARA – 01 1-00-00 

10 209 SANGNARA – 03 1-00-00 

11 209 SANGNARA – 05 1-00-00 

12 209 SANGNARA – 06 1-00-00 

TOTAL 12-00-00 

 

Forwarded on dated 11/07/2019         Sd/- Ill. 

        (Remya Mohan) 

        Collector, Kutch 

 Sd/- Ill. 

(M. M. Kavadiya) 

Chitnis to The Collector 

Kutch – Bhuj    Round Seal 

 

To, 

Authorized Signatory, 

Green Infra Wind Energy Ltd., New Delhi 

Door No. 515 Tolstoy House,  

Tolstoy Marg, New Delhi – 110001  

 

Copy forwarded :- 

- Deputy Collector, Nakhatrana – Kutch. 

- Mamlat, Nakhatrana – Kutch Original documents are submitted 

with this. As per Government's letter dated 12/06/2006 as per 

provision for grant sanad.  

- D.I.L.R., Bhuj – Kutch. 

- Chief Forest Protection Office, Kutch Forest Circle, Kutch-Bhuj. 
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- Geologist, Geological Science and Mineral Department, Collector 

Office, Kutch. 

- Taluke Development Officer, Nakhatrana, Kutch. 

- Talati, Sangnara Gram Panchayat, Tal. Nakhatrana, Dist. Kutch. 

- File on Office. 

 

Copy Forward with respect to : 

Deputy Secretary, Revenue Department, "A" Branch, Sachivalaya, 

Gandhinagar. 
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Jaman/Tree Cuuting/2321/2020                                                                                                             30/07/2021 

 

Subject : -  Sagnara Taluka Nakhatrana Village – Sangnara Ta, Nakhatrana Permission for tree cutting in 

government lend  

Shree Winsol Engineer , Jamnagar 

 

Reader : 1) Application for applicant company on date 27.07.21 

                2) Circal officer vithon  latter no. S.O.V/ Vasi/417/2021 Dt. 30.07.2021 

With the Application of Siemens Gamesa Renewable power Pvt. r the industrial purpose of the wind 

farm, has been sectioned by Green infra wind energy ltd. Permission has been sought to cut down trees 

in the form of interruption  for laying this power line in government land for 2.5 KM. Mr. Collector bhuj, 

By the order dt. 05.07.2019 the land of Naranpar  roha has a total of 8 survay Number to the Siemens 

Gamesa Renewable  Power Pvt.Ltd has been sectioned a 20 years Lease for the industrial purpose of the 

wind farm. The land has been supplied by this company in the form of Sembcorp green infra wind 

energy ltd, and this company has provided 2.5 KM The Work order was given to  winsol Engineer pvt. 

Ltd, Jamnagar on dated 11.06.2021. The length of Siemens Gamesa Renewable Pvt. Ltd trees are an 

obstacle to getting this Electricity cutting is done.  

Circle officer Has reading 2 hairs being investigated near vithon according to the daily work from the 

latter the facts are follows,  

1) Bordi  - 128 2) desi Bawal – 36  3) Kher – 98   4)Khijdo – 4  5) Limdo  – 8  6) Harmo 22 7) Ganjeri 

33 8) Kerdo – 23 9) aakdo 45 10) Gugar – 10 another 12  and Total 419 tree cutting 

Thus, not a single one of the trees reserved by the Government is located at the above mentioned 

location.  Circumcision of the Department of Agriculture, Forest and Co-operation of the Government is 

MSB-1662-15035-B on dated 13/07/1965. 

It can be permitted to be mature ,dry, harmful, frightening or obstructive. MR Collector Saheb Shree 

Kutchh – Bhuj  order dated 05.07.2019 Land has been given to Siemens Gamesa Renew Company to 

Build a Wind Mill. The Land Has Been Subleased  by Sembcorp Green Infra wind Energy Ltd and  the 

company has acquired 33 KV Line work order has been given to  Winsol Engineer Pvt Jamnagar . Now  

these trees are intercepted to join the power line of this wind mill as well as if the trees Standing in the 

Demand area are to be cut down,they will have to be used after getting the appropriate authority and 

planting tree in the near by Area. 
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ORDER 

As per the application of the applicant company under saurastra tree cutting Act – 1951 in View 

of the powers given to me under section 3 – A of this Act , in view of the provision s of saurastra 

tree cutting Act – 1951 the petitioner allotted to shree Winsol Enginees Jamnagar, an order has 

been issued to allow the felling of a total 419 tree on the government owned land of Sangnara 

village to join the power line of the windmill erected at roha Ta : - Nakhatrana Survy No. 135 

Removed Tree will have to be disposed of by public auction. As well as the above yield amount 

has to be deposited at the prescribed rate of the Government in  Return for the two times Trees 

the company will have to take care of them like watering and conservation for three  year And 

will have to Submit a progress report on the work done in this regard every month . 

 

V.K. Solanki  

Mamaldar (Nakhatrana)  
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Work Order 
 

PO No: SECI-III/05 Dated: 11/06/21 
 

Sub: Work Order for Construction of 3 Km, 33 KV AL-59 Panther Line at SECI-III FDR#5 Beru-Sangnara 
Area located Beru-Sangnara Area(Nakhatrana). 

 
Green Infra Wind Energy Limited (herein referred to as "GIWEL") is pleased to place this work order on 
M/s Winsol Engineers Pvt Ltd, (herein referred to as "CONTRACTOR") as per the following scope, terms & 
conditions. 

 
1.0 Scope of Services: 

Scope of work is as per following: 
I. 03KM SPSC AL59 Panther line on 152*152,13 Meter pole line@ Material Supply, erection, 

Commissioning & Charging with ROW/NOC/Panchayat/Revenue/Forest permission etc. 

All permissions and ROW clearance will be in scope of Contractor. 

II. 03KM multi-mode OFC Cable Material supply, erection, laying, Splicing and 

Commissioning & connectivity with existing FDR#5 OFC network. 

III. 900 Nos Premium quality Bird reflector material supply complete installation on 3KM line 

(300Nos piece per KM). 

IV. Supply and installation of Premium quality Bird Guards to cover all cut poles and pin poles 

of 3KM line length. 

V. After completion of said 3KM line Contractor has to do the entire line length (around 

15KM) patrolling, thoroughly checking of line from PSS to panther line end, if needed 

jumper fixing, removing etc then Contractor has to ensure up to readiness of FDR#5 

charging and commissioning. 

VI. All the material arrangement, supply, loading, unloading, everything related to execution, 

tools tackles, machinery etc entire arrangement will be in scope of Contractor only. The 

job will turn key basis upto commissioning and successfully charging of FDR#5. 

VII. Contractor has to manage all ROW/NOC/Panchayat NOC/Revenue NOC/Forest 

NOC/permission/consent/CEA/CEIG etc. 

VIII. Execution work will carried out by Contractor as per SGIL EHS & work at site policy. 100% 

safety & Quality norms should be followed by Contractor during execution. 

IX. Contractor must to depute competent Engineer to execute the entire work independently 

and should be eligible for taking permit etc as a turnkey job/turnkey Contractor. 

 
 

2.0 Price: For complete scope of services to be provided by you as per above scope of services, price break 
up shall be applicable as per enclosed Annexure-01. Total Order Value shall be  as +/- 5% with Unit Prices 
as FIRM. Payment shall be made as per actual work completion at site. Warranty of work attended will be 
12 months from date of completion. 

 
3.0 Price Basis: The total work order price mentioned under Clause 2.0 includes all expenses incurred by 
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CONTRACTOR in connection with execution of the Scope of Work. The price mentioned above shall remain 
FIRM till completion of Works. 

 

4.0 Taxes & Duties: Price as indicated in Annexure—01 are inclusive of applicable taxes. TDS shall be 
deducted per Statutory norms prevailing at the time of payments as per law. Contractor to submit 
necessary documents as per requirement. 

 
5.0 Payment Terms: 100% shall be paid with-in 15 days post completion of work against site certification. 

 
6.0 Completion Timelines: Entire work shall be completed with-in 120 days from Order Confirmation. 

 

7.0 Insurance: i) CONTRACTOR shall adequately insure all persons engaged by it for the subject job under 
the Workmen Compensation Insurance Policy / Personal Accident Insurance Policy. ii) A copy of insurance 
cover note towards Workmen Compensation Insurance Policy / Personal Accident Insurance Policy of the 
persons engaged for the job shall be submitted along with invoice. 

 
8.0 Intellectual property Right: 

 
CONTRACTOR represents that all intellectual property rights, including know-how, developed and/or 
acquired prior to or during the term of this work order, in, or related to the services provided under this 
work order is or shall be the sole and exclusive property of GIWEL, including the intellectual property 
rights developed by CONTRACTOR in the process of developing any software or hardware being used for 
providing services under this work order. 

 

CONTRACTOR or any of the consultants/contractors/subcontractors appointed by CONTRACTOR in 
connection with performance of obligation of CONTRACTOR under this work order shall not directly or 
indirectly, involve in any alleged infringement of intellectual property of a third party. 

 
CONTRACTOR shall hold harmless and defend GIWEL, its shareholders, the directors, officers, agents and 
employees of GIWEL ("GIWEL Indemnified Parties"), without recourse to any of GIWEL Indemnified Parties 
from and against any and all damages, claims, actions, demands, proceedings, liabilities, litigation(s) losses 
and costs, charges and expenses whatsoever whether past, current, future or contingent, made or 
instituted against or suffered or incurred by GIWEL Indemnified Parties, that may arise out of any 
intellectual property right infringement by CONTRACTOR or any of the 
consultants/contractors/subcontractors appointed by CONTRACTOR. 

33_.., sembcorp 
~; 

Green Infra Wind Energy Limited 
GIN: U23200HR2005PLC078211 
Regd. Office: 5th Floor, Towef C, Building No. 8, 
DLF Cybercity, Gurugram - 122 ·002, Haryana, India 
Tel (91) 124 3896700, Fax t.91) 124 3896710 
sail.oompliaxeofficer@sembcom.oom 

__ www.semboorpeneroyindia.com/GIWEL __________ _ 

681



 

9.0 Termination: 
 

a) Without prejudice to any other right of GIWEL existing at law or in this work order and without prejudice 
to any rights and remedies of GIWEL under this work order / or any purchase order, GIWEL shall, at its 
sole discretion, be entitled to suspend and/ or terminate this work order forthwith in whole or in part by 
written notice to CONTRACTOR, without any liability towards CONTRACTOR in the following cases: 

 

(i) In case of willful default or material failure by CONTRACTOR or contractors/sub-contractors appointed 
by CONTRACTOR to perform the obligation of CONTRACTOR under this work order, if such default or 
failure is not remedied by CONTRACTOR or the relevant contractor/sub-contractor within 7 (seven) days 
of being notified of such default or failure by GIWEL. 

 
(ii) If CONTRACTOR or any of the contractors/subcontractors appointed by CONTRACTOR in connection 
with performance of obligation of CONTRACTOR under this work order is directly or indirectly, involved in 
any alleged infringement of intellectual property of a third party. 

 

(iii) If anti-corruption or anti-bribery obligation of CONTRACTOR under law of India is breached or 
threatened to be breached by CONTRACTOR or any of the contractors/subcontractors appointed by 
CONTRACTOR in connection with performance of obligation of CONTRACTOR under this work order. 

 
(iv) If CONTRACTOR or any of the contractors/subcontractors appointed by CONTRACTOR in connection 
with performance of obligation of CONTRACTOR under this work order, is alleged of non-compliance with 
the applicable laws. 

 
(v) GIWEL, may at any time, terminate this work order by giving written notice to CONTRACTOR, without 
compensation to CONTRACTOR, if CONTRACTOR becomes bankrupt, or a winding-up or liquidation 
process is started against it or otherwise becomes insolvent, provided that such termination will not 
prejudice or affect any right of action or remedy which has accrued or will accrue thereafter to GIWEL. 

 

(vi) In case of a merger involving CONTRACTOR, through absorption by a third company, creation of a  
new company, de-merger, partial asset transfer or any other operation involving integration or 
restructuring. 

 
(vii) In case Force Majeure Condition affecting GIWEL continues for more than 30 days, GIWEL can after 
30 (thirty) days from the commencement of the Force Majeure Conditions terminate this Contract with 
15 (Fifteen) days’ notice thereof. 
b) GIWEL may, at its sole discretion, terminate or cancel this work order, in whole or in part, for 
convenience, pursuant to the terms of this Clause by giving CONTRACTOR written notice of such 
termination for convenience. Such notice shall become effective three (3) days after GIWEL’s has sent the 
same. In the event of termination for convenience, CONTRACTOR shall immediately discontinue further 
performance of the work under this work order. GIWEL shall be entitled to take delivery of any and all 
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work completed or commenced prior to the date of termination for convenience and CONTRACTOR shall 
deliver the same free of any liens or encumbrances of whatever kind. 

 
10.0 Subletting: CONTRACTOR shall not sublet any part of this work order without written approval of 
GIWEL. 

11.0 Progress Report CONTRACTOR shall submit work order progress report to GIWEL at :- 

Sanjeev Sharma 

E-Mail ID: Sanjeev.Sharma@sembcorp.com 
Mob: '+ 91 8511101095 
AVP – Project Execution 

 
All Commercial correspondence shall be sent to: 

 
Ankit Agarwal 
E-Mail ID: ankit.agarwal2@sembcorp.com 
Mob: '+91 7042953280 
AGM-Procurement 

 
12.0 GIWEL'S Supervision: Whenever GIWEL considers necessary to supervise the total operation, 
CONTRACTOR will abide by the same. However, CONTRACTOR’s responsibilities will in no way be reduced 
on account of GIWEL’s supervision over their operation. 

 
13.0 Business Ethics: CONTRACTOR shall maintain and practice such business ethics, standards, 
procedures and controls in accordance with accepted industry norms and which are consistent with 
GIWEL’s Code of Business Conduct (http://www.sembcorp.com/en/sustainability-code- 
conduct.aspx).CONTRACTOR agrees and acknowledges that GIWEL shall have the right to terminate this 
work order without any liability to CONTRACTOR if GIWEL has reasonable grounds to believe, as supported 
by evidence (such evidence be furnished in writing to CONTRACTOR) that CONTRACTOR has not complied 
with GIWEL’s Code of Business Conduct, and consequently look to CONTRACTOR for all liabilities and 
indemnities set out in Clause 16.0 herein. 

 

14.0 Anti-Bribery & Corruption 
 

a) CONTRACTOR acknowledges GIWEL’s business policies which are based on honesty, integrity and 
fairness and agrees to extend, such cooperation as GIWEL requests from CONTRACTOR to ensure that 
CONTRACTOR’s performance of this work order does not cause GIWEL to be in breach of GIWEL’s business 
policies, including facilitating an audit conducted by an independent auditor appointed by GIWEL for the 
purposes of ensuring compliance with this clause in its performance of this work order. CONTRACTOR 
acknowledges in particular that GIWEL does not permit any offering, solicitation, payment or acceptance 
of bribes in any form, including facilitation payments. 
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b) In this regard, CONTRACTOR is encouraged to report to GIWEL via the whistle blow channel (Hotline / 
Fax: (65) 6822 2182 or Email: gia.cases@sembcorp.com) any instances of non-compliance that it 
encounters (fraud, bribery or any other illegal acts) to the GIWEL’s Group Internal Audit department. 

 
c) CONTRACTOR agrees and acknowledges that GIWEL shall have the right to terminate this work order 
without any liability to CONTRACTOR if GIWEL has reasonable grounds to believe, as supported by 
evidence (such evidence be furnished in writing to CONTRACTOR) that CONTRACTOR has directly or 
indirectly offered, paid, solicited or accepted bribes in any form, including facilitation payments, in 
relation to the entering into or performance of this work order. 

 

d) CONTRACTOR agrees and acknowledges that GIWEL will report such wrong doings to the authorities. 
 

15.0 Lien over Goods and Indemnity: CONTRACTOR or its authorized agency will have no lien whether 
general or special over the goods/ data/ documents/ drawings entrusted by GIWEL in respect of any 
amount due to them in connection with any services rendered. 

 

CONTRACTOR shall, fully indemnify, hold harmless and defend GIWEL, its shareholders, the directors, 
officers, agents and employees of GIWEL ("GIWEL Indemnified Parties"), without recourse to any of GIWEL 
Indemnified Parties from and against any and all damages, claims, actions, demands, proceedings, 
liabilities, litigation(s) losses and costs, charges and expenses whatsoever whether past, current, future 
or contingent, made or instituted against or suffered or incurred by GIWEL Indemnified Parties, that may 
arise out of any action or resulting from or related to breach of any of the provisions/obligations of this 
work order, or due to not obtaining any approvals or permissions, as may be required to complete the 
scope of work and successful completion of the work within the stipulated time period. 

 
16.0 Labour Rules and Regulations: i) CONTRACTOR shall comply with all labour laws including but not 
limited to, the provisions of Payment of Wages Act 1936, Minimum Wages Act 1948, Employees Liability 
Act 1938, Workmen’s Compensation Act 1923, Industrial Disputes Act 1947, Maternity Benefits Act 1961, 
Mines Act 1952, Inter State Migrant Labour Act, Employees Provident Fund Act and Employees State 
Insurance Act 1948 as amended from time to time. ii) CONTRACTOR shall also obtain the necessary 
licenses as required under the Contract Labour (Regulation and Abolition) Act 1970 and rules made there 
under. iii) CONTRACTOR shall indemnify / compensate GIWEL in case any liability arises owing to 
CONTRACTOR’s failure / delay in depositing contribution to various funds, statutory levies etc. under any 
legislation of government or court decision in respect of persons engaged by CONTRACTOR for the job. 

 
17.0 Confidentiality: CONTRACTOR during the course of execution of the work, shall ensure that all  
confidential information and data shall be kept by it in strict confidence and shall not be divulged to any 
party whatsoever any confidential information related to this work order. This confidentiality clause shall 
be binding during the term of this work order and shall survive for 3 (three) years after completion of 
work. The provision shall not apply: 
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I. If the disclosure of confidential information is required to be made pursuant to the orders/directions of 
any competent governmental, statutory or regulatory authority or agency or by a competent court. 
II. The information was available with CONTRACTOR independently of its engagement for execution of 
Works. 
III. The information was available in public domain. 
IV. The information was transferred to CONTRACTOR from a third party or from a source other than the 
GIWEL, provided that such source or third party, to the best of the CONTRACTOR’s knowledge, was not 
bound by an obligation or duty of confidentiality to the GIWEL. 

 

18.0 Right to Set Off: GIWEL shall be entitled to recover from CONTRACTOR any sum as may be due to it 
on account of damages or otherwise in respect of services under this contract or previous/future 
contract(s) by deducting such sum from the amount due to CONTRACTOR in respect of services rendered 
under this work order. GIWEL also reserves the right to cancel this contract or any part thereof, in case of 
stoppages arising due to fire, strike, lockout, riots, force majeure or any other cause beyond GIWEL's 
control. 

 

19.0 Arbitration: It is specifically agreed that all disputes or differences whatsoever, arising out of this 
work order between CONTRACTOR and GIWEL, whether during the progress of the work or after its 
completion, shall be settled by the process of settlement and arbitration. The Arbitration shall be 
conducted by a mutually appointed sole arbitrator in accordance with provisions of Arbitration and 
Conciliation Act. 1996 and the rules framed there under. The Arbitrator shall give reasoned Award. The 
seat and venue of Arbitration shall be New Delhi. 

 
20.0 Jurisdiction: This work order shall in all respects be construed and operate as an Indian Contract and 
in conformity with the Laws of India and subject to Clause 22.0 above, shall be subject to the exclusive 
jurisdiction of the New Delhi courts. 

 

21.0 Independent Contractor: Each Party to this work order shall be deemed an independent contractor. 
This work order is not intended to create or evidence any employer-employee arrangement, principal- 
agent relationship, partnership, joint venture, or similar relationship of any kind whatsoever, between the 
Parties. Neither Party shall, by virtue of this work order, have any right or power to create any obligation, 
express or implied, on behalf of the other Party. The Parties hereby agree that CONTRACTOR are providing 
only services and performing their contractual obligations under this work order as an independent 
contractor. CONTRACTOR do not have any authority to represent itself as GIWEL or as acting on behalf of 
GIWEL, unless specifically agreed in writing by GIWEL and vice – versa. Neither Parties shall have any right 
to enter into any contract or lawfully bind the other Party into any manner whatsoever in their dealing 
with third parties. 

 
22.0 Entire Understanding: This work order constitutes the whole agreement and the final and binding 
agreement between the Parties on the subject matter and shall supersede any previous agreements, 
communication (whether written or oral), letters, Emails etc. which the Parties might have exchanged in 
the process of negotiations. 

37_.., sembcorp 
~; 

Green Infra Wind Energy Limited 
GIN: U23200HR2005PLC078211 
Regd. Office: 5th Floor, Towef C, Building No. 8, 
DLF Cybercity, Gurugram - 122 ·002, Haryana, India 
Tel (91) 124 3896700, Fax t.91) 124 3896710 
sail.oompliaxeofficer@sembcom.oom 

__ www.semboorpeneroyindia.com/GIWEL __________ _ 
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Please acknowledge receipt and send one copy of this work order duly signed and stamped as a token of 
your unconditional and unequivocal acceptance, in case the same is not received within 7 days from the 
date of receipt of this work order, it is deemed that the work order is acceptable to you with all its terms 
& conditions. Please take all necessary action and confirm actions taken. 

 
 

Enclosures 

Annex-1 – Price Schedule 
Annex-2 – GA Drawing 
Annex-3 – HSE Requirement 
Annex-4 – Documents requirement from Contractor. 
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